
ARB.P. No. 2 of  2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned counsel for Union of India, prays for and is granted 

2(two) weeks’ time to file affidavit-in-opposition. List on 27-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



Cont.Cas(C). No. 26 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Issue notices to respondents service both ways namely by 

registered post as well as dasti. It be returnable within 2(two) weeks. 

List on 24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



CRP. No. 46 of 2009 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Ms. D. Nengnong, learned counsel states that the counsel on 

record is in-disposed today. List on 24-10-2014.  

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



MC[Cont.Cas(C)]. No. 7 of 2014 
In Cont.Cas(C) No. 16 of 2014 

 
 

BEFORE 
THE HON’BLE MR JUSTICE UMA NATH SINGH 

CHIEF JUSTICE (ACTING) 
 
 

9.10.2014 

 

Learned Sr. counsel for respondents No. 2, 3 and 4 submits 

that the case of petitioner for promotion to the post of Additional 

Director General, Border Roads Organisation, can be considered in 

consultation with the Union Public Service Commission, and an 

official intimation to that effect has already been sent to the 

Commission. However, looking to the fact that the matter has 

remained pending for quite sometime, it would be appropriate to 

direct that the process of consideration be completed as early as 

possible and in all circumstances, before the date of superannuation 

of the petitioner. 

List on 24-10-2014.  

  

CHIEF JUSTICE (ACTING)        

S.Rynjah 
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Review Pet. No. 9 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Vide Annexure-7 to the Civil Revision, a notification dated 21-

3-2013 was issued by the Govt. of Meghalaya, Law (A) Department 

which reads as under: 

     “GOVERNMENT OF MEGHALAYA  
 LAW (A) DEPARTMENT 

(ORDERS BY THE GOVERNOR) 
NOTIFICATION 

         Dated Shillong the 21st March, 2013 

No. LJ (A) 77/2000/226 – In exercise of Powers 
conferred by Sub-section (1) of Section 2 of 
Meghalaya Autonomous District Administration 
of Justice Act (Assam Act XIV of 1960 as 
adopted and amended by Meghalaya) the 
Governor of Meghalaya on the recommendation 
of the Gauhati High Court, Gauhati is pleased to 
appoint Smti. M.B.Challam, Additional District & 
Sessions Judge of the Fast Track Court, 
Shillong as Additional Deputy Commissioner, 
East Khasi Hills District for trial of all offences 
punishable with death, imprisonment for life or 
imprisonment for a term of not less that 5 (five) 
years under the Indian Penal Code or under any 
Law for the time being applicable to the District 
and also to hear all Civil & Criminal Revisions, 
appeals etc. from the decision of the Assistants 
to the Deputy Commissioner within the said 
District and shall also for the purposes 
aforesaid, exercise all the powers of the Deputy 
Commissioner within the said District. 

 This shall be deemed to have effect from 
18th July, 2012 and also supercede Notification 
No. LJ (A) 77/2000/219 dt. 18.07.2012.   

Sd/- 
(L.M.Sangma) 

Secretary to the Government of          
Meghalaya, Law Department”.  
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 A month thereafter, on 29-4-2013, a corrigendum was issued by the 

same department under the signature of the same officer. The corrigendum 

appears to be silent about the status of hearing of ‘appeals’, The said 

corrigendum reads as: 

     “GOVERNMENT OF MEGHALAYA  
 LAW (A) DEPARTMENT 
 

CORRIGENDUM 

         Dated Shillong the 29th April, 2013 

 

No. LJ (A) 77/2000/229- Please read “Sessions 
Cases and Criminal Revisions only” instead of 
“Civil & Criminal Revisions” and “Additional 
Deputy Commissioner” instead of “Deputy 
Commissioner” as appeared in the 8th & 10th line 
respectively of this Department’s Notification No. 
LJ (A) 77/2000/226 dt. 21.03.2013 

  
 Sd/- 
(L.M.Sangma) 

Secretary to the Government of          
Meghalaya, Law Department”.  

  
 

Therefore, let Mr. LM Sangma, Secretary Department of Law, 

Govt. of Meghalaya who signed both the aforesaid documents file his 

affidavit on the basis of records to clarify the position. He shall also 

produce the records connected with the same. List on 30-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 



WP(Crl). No. 13 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned counsel for petitioner prays for and is granted 10(ten) 

days’ time to file rejoinder affidavit. List on 20-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 14 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned counsel for petitioner states that his Senior, Mr. KC 

Gautam, engaged to argue the matter is unwell today. List on 20-10-

2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 179 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned counsel for petitioner prays for and is granted further 

one week’s time for filing rejoinder affidavit, failing which the right to 

do so shall stand closed. List on 16-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 236 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned State counsel prays for and is granted further 2(two) 

weeks’ time to file reply. List on 24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 305 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Mr. KN Choudhury, Special counsel, prays for and is granted 

2(two) weeks’ time to file affidavit-in-opposition. List on 24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 318 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned State counsel submits that a Committee has already 

been constituted to consider the case of similarly situated teachers. 

Thus, the petitioner can also apply to seek parity in case any teacher 

of her category has been granted the benefit. Hence, this matter is 

adjourned for 4(four) weeks,  while granting liberty to the petitioner to 

make appropriate representation to the Committee, if so constituted, 

or the Secretary concerned, as the case may be for consideration 

expeditiously. List on 10-11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



 

 

 



WP(C). No. 332 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

As a last opportunity, on request by Ms NG Shylla, learned 

counsel of respondent No.7, further one week’s time is granted for 

filing affidavit-in-opposition, failing which the right to file affidavit shall 

stand closed. List on 16-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 393 of 2013 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

9.10.2014 

 

Learned counsel for petitioner prays for and is granted 2(two) 

weeks’ time to seek instruction. List on 24-10-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 

 


